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SHRI MANUBHAI PATEL (Dabhoi) :
Is it the zero hour ? Is it an item on the
agenda ?

MR. DEPUTY-SPEAKER
said, the hon. Minister has taken note of
it. And I can say this with a full sensec of
responsibility that not only has he taken notc
of it but his sympathics on this particular
issue arc with hon. Members opposite. 1
say that with a full scnse of rcsponsibility.

: As I have

SHRI R. D. BHANDARE (Bombay
Central) : On a point of propricty. You
are asking the Ministcr to take notc of
whatever is raised in the House. We must
learn not to take notc of certain things.
But every time you arc asking the Minister
to take notc of it. At that rate, no work can
be transacted here . . .

MR. DEPUTY-SPEAKER
taken note of what the hon.
said.

1 have
Member has

sft T fag (Jgaw) @ A ST
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Nagaland (Change in
Representation) Bill

MR. DEPUTY-SPEAKER : Some matt-
ers are agitating thc minds of hon. Mem-
bers. This is the highest forum in the land,
and we are adjourning tomorrow. When
hon. Members go back and people ask;
questions, what are they to tell them ? 1
know that Government arc also eager to
bring up so many matters before the House.
Note has bcen taken by the hon. Minister
of what has been said. 1 think that is
enough.

SHRI R. D. BHANDARE : So many
problems arc agitating my mind that if I
seek to raisc them. I hope you would give
me the same latitude and permit me also to
raisc them.

MR. DEPUTY-SPEAKER : The other
day Shri Randhir Singh had raised the
question of some repression on peasants in
regard to sugarcanc supply. T had allowed

that.

SHRI RANDHIR SINGH : I am very
gratcful to you.

MR. DEPUTY-SPEAKER : Now, we

shall take up thc Legislative Assembly of
Nagaland (Change in Rcprcsentation) Bill.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : There was no violent activity so far
as Chandigarh was concerned. No cases
of violence have been filed against the emp-
loyees of the Central Government at Chan-
digarh. I would, therefore, request that
the cases in Chandigarh should be whithdr-
awn, becausc thcre was no violence and
there was absolutely nothing of the kind.

14.13 hrs.

LEGISLATIVE ASSEMBLY OF
NAGA LAND (CHANGE IN
REPRESENTATION) BILL

MR. DEPUTY-SPEAKER : Regarding
this Bill, I would say that it is more or less
non-controversial. So,we should try to finish
it before time.

SHRI S. M. BANERJEE (Kanpur) :
This is a purely non-controversial Bill.

MR.DEPUTY-SPEAKER : So the hon.
Minister may make somc submission and
then we may pass it,
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MR. DEPUTY-SPEAKER : Let us finish
it in one hour.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :1
beg to move :

“That the Bill to provide for a change
in representation in the Legislative
Assembly of Nagaland and for that
purpose to make consequential amen-
dments in the Statec of Nagaland Act,
1962 and thc Representation of the
people Act, 1950, be taken into
considcration.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order 1 submit that the hon.
Minister cannot proceed further with this
Bill. Becausc I am raising this point of order
it shoud not be understood that I am against
this mcasurc. I understand the mecasure and
I am in full sympathy with the hon. Mover
on this Bill. I am saying this becausc I
have had the notorcity of blocking things
here. My objection is to the manner in
which Government arc trying o treat this
House and taking thc consensus of the
House to be grantcd, and the manner in
which they are throwing the Constitution to
the wastc-paper basket . Thercfore, what 1
am raising is so fool-proof and it is to the
effect that this measure can not be takeu up
in this House.

This Bill sccks to amend the Represent-
ation of the pecople Act. It also sccks to
provide for a grcater nuinber of Members
in the Legislative Assembly of Nagaland.
Under the Constitution the Governor of
Nagaland has the power. [ would invite
your attention to article 371 A (2) (d) of
the Constitution which says :

“The Governor may make regulat-
ions for the peace,progtess. and good
government of the Tuensang district
and any regulations so made may
repeal or am:nd with retrospective
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effect, if necessary, any Act of Parli

ament or any other law which is for

the time being applicable to that dist-

rict;,

So, bringing in an amendment to the
Representation of the Poople Act is unnece
essary and it means wasting the time of the
House, because the Governor of Nagaland
can do it himself.

This Bill wants to increasec the number
of members in the Nagaland Legislative
Assembly from 46 to 52. From the Tuens-
ang area, thc number will be increased
by 6.

Article 170 of the Constitution provides
that the number of Members in the Legisl-
ative Asscmbly of a State shall never be
less than sixty. Article 371A provides for
Nagaland administration . . .

SHRI RANDHIR SINGH (Rohtak) :
It has been amended . . .

SHRI SRINIBAS MISRA : It is perhaps
difficult for my hon. friend to understand.

SHRI S. M. BANERJEE (Kanpur)
Shii R. D. Bhandare is also consulting
Shri Randhir Singh on a matter of law.

SHRI SRINIBAS MISRA : It will be
clear to anybody that it is such a fool-proof
matter that Government cannot get this pas-
sed here.

MR. DEPUTY-SPEAKER : The hon.
Member's point is that Government need
not come before this Houss for this purpose.

SHRI SRINIBAS MISRA : Itis not
that way.  The first point is that for the
amendment of the rcprescntation  of the
Pcoplz Act they necd not have come before
this House. As regards the other thing, you
will understand it after I have finished my
submission, and it will be clear afterwards,

Here, article 371 A (2) (h) (i) says :

“clause ( 1) shall, in relation to the
Legislative Asscmbly of Nagaland,
have cffect as if for thc word ‘sixty’,
the words ‘forty-six* had bzen subst-
ituted;”
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So far as article 170 is concerned, no
Legislative Assembly will have a number of
less than sixty. But for the sake of Naga-
land, it will be forty-six. Now, under this
Bill, they are trying to make it fifty-two.
This Bill runs counter to the constitutio-
nal provision. Without an amendment of
the constitution, how arc you going to pass
this Bill ? It is so clcar. Why do they not
first introduce a Bill to amend the Constit-
ution ?

SHRI R. D. BHANDARE rose-

MR. DEPUTY-SPEAKER . Mr. Bhan-
dare, I was here when this decision was
taken and this particular amendment was
carried. There are some special provisions
regarding Nagaland. When the Parliament
conferred Statehood on Nagaland, certain
special provisions and special responsibilities
had been entrusted to the Governor.

SHRI R. D. BHANDARE (Bombay
Central) : These are incorporated in the
Constitution. I rely on (h). It says :

“clause (1) shall in rclation to the
Legislative Assembly of Nagaland,
have effect as is for the word ‘sixty”,
the words ‘forty-six’ had bcen subs-
tituted ;"

So, the word ‘sixty” continues to be the
maximum limit.

MR. DEPUTY-SPEAKER His point
is that this is a constitutional provision.
Can you amend it by a legislation ? That is
the question he has raised.

SHRI R.D. BHANDARE : It could be
upto ‘sixty’. The minimum is laid down.

SHRI RANDHIR SINGH : It is only
being increased to fifty-two.
SHRI R.D. BHANDARE : It cannot be

below 46. 46 is thc minimum. We can raise
it up to 60. We cannot go bclow 46. The
Constitutional provision is that we cannot

aobelow%

m DEPUTY-SPEAKER : I can read
_out the rclevant section. Has Mr. Srinibas
"Misra followed ?
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SHRI SRINIBAS MISRA : I have
followed. The minimum being 46, wecan
have 52.

MR.DEPUTY-SPEAKER : Now let us
proceed further. There was some confusion.
Now it has been cleared. (Interruption) 1
wish his example is followed. It shows a
certain humility.

SHRI SURENDRA PAL SINGH : The
Government of Nagaland have, in a letter
addressed to the Government of India, made
a request for incr g the repr tation
of Tuensang district in the Legislative Asse-
mbly of Nagaland from 6 to 12 members.
The request is based on a resolution passed
by the Legislative Assembly of Nagaland.

Clause (2) of Article 371-A of the
Constitution provides for special safegu-
ards for Tuensang district of Nagaland to be
enforced for a period of 10 years from the
date of the formation of Nagaland or for
such further period as thc Governor may,
on the recommendation of thc Regional
Council, specify. During this period, under
sub-section (1) of Section 11 of the State of
Nagaland Act, 1962, Tucnsang district has
been allocated six scats in the Lcgislative
Assembly of Nagaland to be filled by
members of the Regional Council from
amongst themselves. At thc end of this
period, Tuensang district will have the right
to return 20 members to the Assecmbly based
on their population. During the aforesaid
period, the representation has becn kept low
partly because the clectorate are not fully
familiar with modern electoral practices and
partly because the elections are indirect
through the Regional Council.

Now that the representatives of Tuensang
district have had experience of participation
in the deliberations of the Legislative
Assembly of Nagaland for five ycars, it is
felt that an increase in their represcntation,
which at present is inadequate, would be
justified.

The Bill seeks to achieve the objective of
increasing the rcprescntation of Tuensang
district from 6 to 12. The extra seats will
also be filled by the members of the Regional
Council from amongst themselves. This
increased number is still short of 20 seats to
which Tuensang district would be entitled
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ultimately. The reason is that during the
period referred to earlier, no Act of Legisla-
ture of Nagaland shall apply to the Tuen-
sang district unless the Governor, on the
recommendation of the Regional Council, so
directs, and thc Governor, in giving such
direction, may specify that an Act or its
part will have effect in Tuensang district
subject to such modifications and exceptions
as he may specify on the recommendation
of the Regional Council. In other words, the
Legislative Assembly of Nagaland has, at
present, limited jurisdiction over Tucnsang
district. It is, thercfore appropriate that the
representation of Tuensang district in the
Legislative Assembly of Nagaland should
remain somewhat restricted.

The Bill contains a saving provision as
to the existing Legislative Assembly of
Nagaland to the effect that it will not affcct
the representation in the Legislative Assem-
bly till it is dissolved. This will mcan that
the Legislative Assembly of Nagaland to be
constituted aftcr the passing of this legisla-
tion will consist of elected representatives
from territorial constituencics in Kohima and
Mokokchung districts and the increased
strength of 12 representatives  from the
Tucnsang district chosen by the members
of the Regional Council referred to in
Atrticle 371-A of the Constitution.

Sir, I move.

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill to provide fora change
in representation in the Legislative Assem-
bly of Nagaland and for that purposc to
make consequential amendments in the
State of Nagaland Act, 1962, and the
Representation of the People Act, 1950, be
taken into consideration.”

There is a motion for circulation by
Shri Abdul Ghani Dar. Is he moving
it 7

SHRI ABDUL GHANI DAR (Gur.
Gaon) : No.

MR. DEPUTY-SPEAKER : He is not
moving it.

Mr. Ranga.

Representation) Bill

SHRI RANGA ( Srikakulam ) : I rise
to support this Bill in principle. I am glad
this opportunity is given to the House to
give some considerations to what is happen-
ing in Nagaland. 1 am extremely anxious
that these Assembly elections should take
place as scheduled and every possible effort
should be made by the Election Commission
and by the Government to see that the
clections are held peacefully, satisfactorily
and non-violently, and every opportunity
is given to the pcople themselves to go to
the polls to cxercise their right to vote.
Recently, 1 had the opportunity of going
there with my friends Shri Randhir Singh,
Shri Bohra, Shri Krishnamurthi and Shri
Kanwarlal Gupta. We were all impre-
ssed with the sincerity with which the Naga-
land Government and the Ministers assured
us of their anxiety also to see that these
elections are held in a  peaceful atmosphere
and that the polling also would be encoura-
ged to become successful, so that they
would be able to demonstrate that the peo-
ple of Nagaland believe in democracy,
believe and have faith in the legislature
which has been given to them according to
our constitution and that they would like
the State to function in a democratic manner
within the four walls of the constitution and
within our demccratic principles. Some of
us were told that there were forces which
arc very close to the hostiles who are not
keen that these clections should be held.
Somctime ago they boycotted some of the
clections that were held. They were the by-
clections. They could not succeed in that.
Therefore this time they wanted to demons-
trate their success by preventing people
from coming to the polls but then we told
them that we were very keen that these
clections should be held. Then they returned
the charge by saying : Oh, Government are
out to usc all their influence in order to
drag people tothe polls, Sir, thisis an
cxtraordinary charge which is absolutely
untcnable. It would be open to anybody
to go on saying that people are being brou-
ght to the polls by force. The police will not
be intercsted, the military will not be
intcrested, the local Government would not
be intercsted in threatening any one
to come to thc polis at all. But then
if these hostiles begin to play mischiefl
and usc their wcapons and batons and
other coercive powers in order to prevent
people from coming to polls. certainly. b
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would be the duty of the Election Commi-
ssion and civil authorities-if necessary with
the help of the Army wherever they are
needed-to sec that pcople are given every
protection to go to the polls to exercise their
right. We made this very clear to those
friends who came and met us there. I since~
rely hope that the Government will try to
take necessary steps, civil steps, non-violent
steps, peaceful stcps, democratic steps, to
ensure that the people have that opportunity.

1 would like to say onc or two words
about the situation that is prevailing. I
would like to testify this on my own behalf.
I do not know, other friends may be having
different views, I hope they agrec with me ;
but anybow, I speak subject to correction,
and I would say, on my own behalif, I would
testify, more and more pcople are coming
over, more and more of them are prepared
to accept India as their own homeland, as
their own motherland, although all of them
are very particular, much morc particular
than so many of us in our own respective
States to think of their homeland, Nagaland,
as something very precious, something which
has been having a very good culture, somc-
thing which is not similar with ours, but
they are prepared to be peaceful ncighbours,
peaceful co-citizens along with all of us in
the whole country.

Therefore, I would like to suggest to
Government to try and takc as soon as
possible as many steps as are nceded on
the lines of the suggestions they arc recei-
ving from the Nagaland Government. The
Nagaland Cabinet, I am convinced, is very
patriotic and believes in Indian nation-hood;
at the same time, they would like to satisfy
their people also in rcgard to their urges
for various things. For instance, they
would like to have a separate Governor.
I do not sce any rcason why we should not
accede to that demand. We are not going
to lose anything by that, nor do we have to
take any kind of risk by appointing a sepa-
rate Governor.

Then they would like to have complete
control over law and order. The time may
not yet be ripe, ccrtainly not ripe before
the elections are over, to transfer the whole
coatrol over law #md order to thosc people,
not because I coasider that thecy arc not
competent to deal with it—they arc all
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fully competent to deal with it, possibly
more competent than people in many other
areas of our country-but unfortunately for
us, we have that special situation there, and
in addition to it, it is a borderland where
we have been having so much trouble.
When the British were here, we were indiff-
erent about that area because they did
not have so many hostile neighbours. Now
we have China on the one side and Pakis-
tan on the other. We are not yet clear
about other ncighbours also, in regard to
their attitude from time to time. For the
time being, we are having friendship, frien-
dly relations and friendly dealings with
Burma, but not so long ago those relations
were not very good.

In those circumstances, for some time
to come, we have asked them also to be
patient. We should also be patient with
ourselves and see to it that while giving
cvery possible power to them, every possi-
ble opportunity and every possible privilege
also, in regard to control over law and
order, they should be willing to allow the
Governor to be their friend, philosopher
and guide and have a special responsibility.

So many other things can be said
and have to be said. Possibly my other
friends will supplement what 1 have said.
We are going to dispersc tomorrow. The
year is coming to a close and the new year
is going to dawn. As I have told those
friends there, let us all, thc whole House,
be unanimous in wishing them a happy new
year and a happy and prosperous citizen-
ship in India and success in the coming
elections for all those people who are dem-
ocrats, whether they are on the side of the
ruling party or are opposed to it.

MR. DEPUTY-SPEAKER : For the
general debate, we have 20 minutes. Out
of ten minutes, five have gone and five
remain. I will just accommodate one or
two members and then call the Minister.

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : It is not possible to proceed like
this.

MR. DEPUTY-SPEAKER :
dispose of this in one hour.

oft ywiwal e (g138): AT WA
F1 waerw gwi fe wa fafreex o

I have to
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I qY2T §HT AT § QT T NG A T
afog | I A fafaeey a9 &)

ot Toek fag : SwTewa  wgEEw,
TYT FAGIT E gW Tq | Wi GA TE
mgu Ffv Aqr o FAqE@ AW
T

&t vy faa® (T9) : § sgawar 7
TAITRE | & FAIE G &
FEAR I H AR A A IW@ & | AW
a% ug 37 a1 qr ¥ qfeqreY =it Ard &
fe 193t N agw Y & 39 & fog
gy fafesq frar Srar @ 0 w9 & A/1ET
T 9T gug 7g fzar qar @ & @
fomadt § ag @ T . . (5UAFW) . .
faorger acqs & | I g T agw N
AT 1Y § S faoraT Yeareerdy #RE
Wy frard Hag FETAIGTE
¥ A gu A8 faar g & wa oA
qag ! &9 ggae yd fawAg &0 T
A g 0T I qgF @A AT @ R 7
Ty W & G WY W
(A=) . . . TZ FHI AT AR ATH FT
AIEAAT & | OF AT § 99 @1 F ) gAA
qi9 A & §9F grar g, FfET wor g
w1 gwg A far &1 @ o aiw
a3 a7 Jrfge, a7 & qgaw )

SHRI R. D. BHANDARE : When the
debate is going on, how do you allow this ?

MR. DEPUTY-SPEAKER : Once a
debate has started, you can raisc a point of
order concerning an issue beforc the House.
So far as the Order Paper is concerned, if
you have got to say anything, you can say
it after this is over. That would be the
proper procedurc. Secondly, the Busincss
Advisory Committce never specifically
indicates that at such and such time it will
be taken up.

st wyg faad : gwam oiw @ faar
. AT &, WTH FIT AT WA FE TR
g7 Rt v @ g ?

Representation) Bill

MR. DEPUTY-SPEAKER : We will
proceed with the business as it has been
indicated here.

it 7y femR: g 19 9T §€ @Oy
2| AT A FAT ), A FAA, W
A1 7AAE &, qgi GAEE F AN & g
...

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : 1 have
agrecd to this debate and it will be taken

up, but the Agenda Paper is not printed by
the Parliamentary Affairs Secretariat.

st wy famd . AfFT Ww EAEAE
vsaTsS FHE &7 fAUg @Y qawTRy |
Fa1 ag A7 gur 41 5 ar fadw AW &
are za% fean sra ?

S0 TGN fag : wTOR A TEAOS
IBTAT 2, I F ATy ¥ g €NFT ATEX W
AT A |

it wy fewd : a8 W qFF A& W
aife, & zaar & wwar § o faAw
TEATE AN TS H 4w wearw Ax
gy g, Afea #7 T ary Y g fear
f& &% g AT gratay w wa fod, e
THWET AEAr o F qrE AT N 0N
gaw forr 9@ 1 Sereaer wgew, &
ghar gerar fraemar §, w9 gem &
ary ¥ wuY gz A8 wAr | g dar
TEATT 97T TF AT @ &, W T R
T ?

MR. DEPUTY - SPEAKER : Tt was
postponcd at your rcquest. Therefore,

today, as he has pointed out, we will try to
find timc and accommodate it.

ot g forsd - & wmger § 6 q@ otw
T foran w1, waY & & war g

MR. DEPUTY-SPEAKER : At §5O°
Clock we shail consider it, not now.
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ot it fog (Qzaw) ¢ fed
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ag AT FT & 7 gH &Y oF g
FIWR A9 W@T | TE ORI T 2,
o go wf | gget g1q @y & ag FEA
argar § fr agt & arfoe, @1 Az
FaIMA § ar w91 Ffar w@y - O 91
T ¥ A s Wy & s
&R =T Fga sredt g

0 aa-& ag Few =EATE N7
N g @ fF agi ¥ @ Tgrr,,am“ré
WA mgaa Aw Ad 2 FmoIm
g A FPI-IA F HaT fggeAw AN
WY AW AN, HAA 99 T Ay a7
A F qEAATE AR AR F AzAE
fe-fama FmaTd @ HT Fg I Y
®HATA RO | I TATH A I SFATIHRE
N owea 1 g g o dtw azE ¥
AFT 9 TSR ATgH & T 00T LA
R GTH} FT Icg § STeg qRRNGEA FHT
wrfgd, #aifF ag aET ¥ A9 gAv TATHT
t

el ara-agi & s Fr ag fowrag
t—fafaeex grga 7@ a1a #1 Az FWI-
fe o7 & gg ¥ mww N, g whmgw
Fo gyl g & =y WwE A
THTH I Y qrw  faqy wifed | IAT

AW qT gweEtAr aR A AR fem
I |

RNy qra-1g Wgy § fr af A
wNfE T fw F wgwar I7 F fAv
AWz MEHT TeaTgTE FY F, IAE WK
fear omga xw Wi AT Y gwaEtar a1
¥ o fear amm o g% for ave
wr(tqmm gfqq = g W
wgwwT Ik e faar o7
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ol a1a— 9gt Te-FEr g )
e fory e &7 7 g T gE AT A
gggn afiaa § 1+ & Y@ wEEw
FTAT § AR WAL wedt ot ¥ FgAT
1gAr § 5 a7 wrd ww f 5 6 aw
ATHT FATX F7 . . .

st swmEdT wEen g g
AT 3, W Al g@i B AT
EEl

it Tonete fag ¢ § SR gFF A
qrzaz frat & Ay & Fg A& w0
arzAT, FrfEa g femmr § gg a1q I=
# fr fag ma w7 g g9 O AW, WA
At At ) g fAd wrg quTs T& A
FI7 FI, N A TATHT AT & |

AAEw ¥ a9 ¥ 3@ faw &
FHIT FAT § |

SEVERAL HON. MEMBER rose.

MR. DEPUTY-SPCEAKER : There is no
gencral debate. 1 am closing it.

SHRI KANWAR LAL GUPTA : How
can you refusc my party time ?

MR. DEPUTY-SPEAKER
qucstion of Party. Iam following some
procedure.  (Interruptions) 1 have got only
10 minutcs more.  Shastriji wants to speak.
Mr. lakkappa Wants to- Speak .....
(Interruptions) 1 will apply guillotine here
and now. lam not going to extend the
time cven by a minutc. Then the Minister
may reply. (Interruptions)

: Itis nota

SHRI SURENDRA PAL SINGH : A
number of points were made by Prof.
Ranga. ..

SHRI V. KRISHNAMOORTHI
(Cuddalore) I made a visit toNagaland
very recently along with the  Swatantra
Party lcader as well as Mr. Kanwarlal
Gupta . . . (Interruptions).
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SHRI SURENDRA PAL SINGH : A
number of points were made by Prof. Ranga.
One of the points raised by him was the
desirability of holding elections there as per
schedule and he has expressed the desire
that nothing should happen there which
should come in the way of holding the
elections. I can assure th: House that on
behalf of the Government of India every-
thing possible will be done to see that free
and fair elections are held in a peaceful
atmosphere  (Interruptions) We will give
every possible help. Prof. Ranga also said
that the suggestions made by the State
Government may be accepted. All the
suggestions made by the State Government
arc under your consideration. (Interruptions)
I fully associate myself with the sentiments
expressed by Prof. Ranga about the people
of Nagaland. This is all I would like to
say on this matter.

Mr. DEPUTY-SPEAKER : Now, the
question is
“That the Bill to provide for a change

in representation in the Legislative Assembly
of Nagaland and for that purpose to make
conscquential amendments in the State of
Nagaland Act, 1962 and thc Representation
of the pcople Act, 1950, be taken in to
consideration.™

The motion was adopted.
SOME HON. MEMBERS : rose--

SHRI KANWAR LAL GUPTA : Sir,
you are flouting the entire procedure.
(Interruption).

Mr. DEPUTY-SPEAKER : Order, order.
Nothing will be recorded, let them shout.

SOME HON. MEMBERS : **

Mr. DEPUTY-SPEAKER : Now, all of
you will please resume your scats. You
obey first. Mr. Krishnamoorthi, please
resume your seat. Your lzader is listening
to me. (Interiuption) 1 am prepared to listen.

SHRI KANWAR LAL GUPTA : What
is this going on ? You told me you would
give me a chance. Itis a very wrong
procedure.

Representation) Bill

Mr. DBPUTY-SPEAKER : Will you
resume you rseat ?

SOME HON. MEMBERS : rose--

SHRI V. KRISHNAMOORTHI : You
called me. If you are unable to control
Shri Kanwar Lal Gupta, it is not my fault.
How can you call the Minister to reply even
without listening to me, after calling me ?
It is an insult to the Members.

Mr. DEPUTY-SPEAKER : Unless you
listen to the Chair, I will not permit anyone
to speak. I shall listen to you provided
you listen to me first.

SOME HON, MEMBERS : rose-- '

Mr. DEPUTY-SPEAKER Pleass
resume your seats. [ am prepared to listen
to everyone.

SHRI SHRICHAND GOYAL : (Chandi
garh) Sir, one iinute.

Mr. DEPUTY-SPEAKER : Please res-
ume your seat.

SHRI V. KRISHNAMOORTHI : I am
starting my speech, You called me to speak.
(Interruption)

Mr. DEPUTY-SPEAKER : I will call
you, but please resume your secat Every-
one will resume his seat. We discussed
this matter in the Business Advisory Comme
ittce. One hour was allotted. I am notin
a position to extend the time on every
occasion.

SHRI V. KRISHNAMOORTHI : The
Chinese are on the other side.

Mr. DEPUTY-SPEAKER : The Busi-
ness Advisory Committee has fixed the
time. We have to finish the business by
8 Or‘clock, (Interruption) 1 am not in a
position to extend the time on my owan.

SHRI V. KRISHNAMOORTHI : The
House is competent.

Mr. DEPUTY-SPBAKER : If the House
wants to extend the time, it is for the

**Not recorded.
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{Mr. Deputy-Speaker)
Minister concerned to do what is necessary.
I am not prepared to take the responsibility.

SHR1 V. KRISHNAMOORTHI : He
Js agreeing.

Dr. RAM SUBHAG SINGH : We are
in your hands, Sir. (Interruption)

I have no objection. If they are sore
about it, you can extend the time by a few
“minutes.

Mr. DEPUTY-SPEAKER : All right;
by 20 minutes. We will finish it.

SOME HON. MEMBERS ROSE~(Intc-
rruptions).

MR. DEPUTY-SPEAKER : There is no
controversy. 1 will give you the fir<t oppo-
rtunity, Mr. Krishnamoorthi.  Now. if the
amendments are formal ones, thcre is no
difficulty. T will finish them in two minutes.
At the third reading, I will call the members;
they might speak for two minutes cach. We
will have 20 minutes more.

I cannot reverse the process. (Interru-
tions),

st ¥aX W@ W WY ¥ OF A
e Ay AT qrEw TEEY TR WY W
* ¥ g AT 91gy & ) Afww 25 e
aY &7t |rgw A qigE Wiw WX A W
fa¥ o< 10 faae @ fay fasm St 3

MR. DEPUTY-SPEAKER
I shall extend it by 25 minutes.

. All right;

SHRI S. M. BANERJEE (Kanpur) :
‘On a point of personal explanation, Sir. 1
never raised any point of order on this Bill

s gwmWT wEAY o Iureaw o,
au ¥ ARz ¥ far & on gww A
wTEAT § W §W TFE ¥ G-y 7=t &
wag fraifer € fodt sgaaga faw
IO woly TER °g ¢ fe o s
& Py, w2, T—wR, e &
AR e & T T R e F X
fad o WX 97 amal W T TR
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AT HHAMNTITFT IGCL T | 70 T@
YgT Y wE feqr T AT § | T9H
% f& ¥ 0y faqe & fawq T@m@n
oTa | & gwwar § f e & wfasy &
faar snam o

MR. DEPUTY SPEAKER : It is a very
gcod suggestion, if it is followed.

SHR1 S. KANDAPPAN (Mettur) : If
you cannot extend the time, hereafter do
not call any member to speak and then
shut him out, as you did in the case of Mr.
Krishnamoorthi. You called him and said
you will give him two minutes, but after-
wards vou did not allow him to speak.

MR. DEPUTY-SPEAKER : Within
2 minutes, if 10 people wani to speak, what
is to be done !

SHRI NARENDRA SINGH MAHIDA
(Anand) : You had asked the Minister to
reply and votes were taken. Are you going
to expunge all that ?

Clause 2-(Change in reprsentation in the
legislative Assembly of Nagaland).

Mr. DEPUTY--SPEAKER : No.
are now on the clauses. Clause 2

We

Mr. Lobo Prabhu.
SHRI LOBO PRABHU (Uipi): I beg
to move :

Page 2, lines 4 to 6,—

Jfor “persons chosen by the members of
the regional council, referred to in
that article, from amongst thems-
selves™

substitute—

*‘direct election”

Page 2, line 7,~

(1)

Sfor “‘that’ substitute—

*‘the regiomal™ (2)

Sir, after five years of the formatiom of
Nagaland, after Nagaland has ceiebrated its
fifth anniversary, we are still not in a posi-
tion to trust them. We are not concerned
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with the whole of Nagaland. We are cons
cerned with only one of the three districts-
the Tuensang district. In this district,
there is no direct election. If there was
direct election, perhaps the politics of the
people would be canalised. At the moment,
they have joined together against the Gover-
ament, because they cannot meet each other,
face each other. in a direct election. There is
power given to the Government to make
any changes necessary within 10-years. My
amendment is, since things have gone cn so
well in that arca, which was visited by Prof.
Ranga and others-they did not visit Tuensang
district, but they visited the other arcas inst-
ead of continuing this indirect clection, thcy
should take the peaple into confidence and
have direct election there.

Thc question is, how this can be done.
1 would refer to article 371. (Interruptions)
If this Government cared to bring the whole
of Nagaland in line with the rest of India,
if they carcd to bring Tuensang district in
line with the other two districts, they must
give up this form of indircct election, if not
in respect of all thc 12 seats, at least in
respect of the scats which they arc adding.
1 would likc the minister to say specifically
what circumistances exist for preventing the
people from excrcising their frec choice in
the matter.

‘15 brs.

SHRI SURENDRA PAL SINGH : |
will be very brief. Without going into the
background, I submit, Sir, that this spe-
cial arrangement; this special porvision
was made at the express cesire of
the people of Tuensang district. It is.not
as though anything has been imposed on
them. This provision will be there only for
a period of 10 years or for such further
period as the Governor may on the recom-
mendation of the Rogional Council specify
and after the cxpiry of this period automa.
tically they will have direct elections. For
the time being, it is only in deference to
their wishes that we have agreed to this arr-
angement. It is only for a limited period.
Five years have already passed and only
flve years remain. After that, the people
of Tuensang district will have the same
status and standing and they will elect their
Members like. the. rest of Nagaland.

Reprzsentation) Bill

MR. DEPUTY-SPEAKER : I shall now
put the Amendments to the vote of the
Hcuse.

Amendment Nos. 1 and 2 were put
and Negatived.

MR. DEPUTY-SPEAKER
tion is :

: The quess

“That clause 2 stand part of the Bi\.**
The motion was adopted

Clause 2 was added to the Bill,
Clauses 3 to 5 were addcd to the Bill.
Clause 1, the Enacting Formula aad the
Title were added to the Bill,

SHRI SURENDRA PAL SINGH: 1 beg
to move 3

“That the Bill be passed.”

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill be passed.”

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr. Deputy Speaker, during
the last week we had the opportunity of
vitiling Nagaland with the assistance of our
Madam Prime Minister. The arrangement
made by the State Goverament for our visit
were very encouraging and that made us
feel that Nagaland does form an integral
part of India. To day the State Govern-
ment there faces a lot of difficulties:

1t is a State only in letter and there is
neither tail nor hcad. There is no scparate
Governor; the law and order issue is not
given to the State Government. The Gover-
nment under the Chief Ministership of Shyi
T. N. Angami faces a lot of difficulties cm
account of this.  Shri Angami is rot able
to answer his critics and also tackle the
hostiles. Due to the Government of India‘s
initial wrong doings during 1956-57-the
military actions taken therc--the people in
Nagaland are still hostile to the Government.
We have to win them over. We have to
take steps to sce that the State Government

- threre. gots the support-of all the people inc-

luding.the hostiles. We arc sure that the
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Nagaland Government will march forward
after these elections.

I would like to add one more thing.
The State Government there is swimming
across the current.  We have to strengthen
the hands of the State Government by con-
ceding the demand for keeping law and order
with the State Government. Then only
the Government will be able to tackle effe~
ctively the law and order problem. They
should also have a separate Governor.
The adjoining Naga areas in Manipur and
Assam should be merged with the State of
Nagaland. Then only it will become a
full-fledged State.

The total population of Nagaland is
only 4 lakhs, About 20 to 30 thousand
youths are still unemployed. Thé¢ Gover-
nment of India should take up the respon-
sibility of giving employment to these 20,000
unemployed youths. On account of frust-
ration the unemployed youths have turned
hostile and are shouting kuganalim, i. e.
independence. They have started this ind-
ependence movement. The Government of
India should see that these youths are pro-
vided with employment all over the country.
Then only this movement of independence
<an be checked. The State Government
should be helped in this matter. Then only
it will be able to win over the hostile nagas,
as also these unemployed youths. Today
Iread in the papers that Mowu Angami
with his band of 3,000 to 4,000 hostile Nages
who have been trained in China is waiting
on the Indo-Burma border to enter Naga-
land. The Governm:nt of India should
take note of this,and unless more powers are
given to the State Government to deal with
them, this problem is not going to be solved
by military actions alone, I appeal to this
bhonourable Housc as well as the Prime-
Minister through you, Sir, that the Govern-
ment should help and encourage in all ways
the State Govrcnment so that its hands arc
strengthend. Then only we can have the
State of Nagaland with us and the hostile
elements will be won over. With these
words [ support this measure.

o wisre s Wn (e
Imeae AHTT, W faw o WA w1
¢ & ¥ A ow Ol wgw W@ o

DECEMBER 19,1948 .
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AT T3 gk WK o MR d
W A v a wififag § ) wfe Tqt
R Y fag &Y qTAAT SN IgET agq
TFW AR fF ARl O R WY
2w afxg @ § W 93f ) TaTEEd &
ST AT & | & A19F  gIRT FAT ATRAT
g & o v Wt qesfy § feeed
@Y § AR W Tz e § fw i@
HeFfs &1 g g yAR ), I AW
fraee & f5 3 Arnde 9 W A
qezfa 1 yw= #X 1

IR FEIEY, ANMHE & HIL WA
13T ArgT afve g9y A€y g 8, agi 9%
FE T A gEar § 4 frAwa i fE
afz gm agy &5 gfiedma @) @A
T FT AR ATMAE  T9EF HTC & agh
93 W1 I3 FY wgafa W) maEma @
gfaad fafraq &7 & gomew &
ZIMr | 38 §19 Q1 AT & ARfTE
fawm frar s =rfaw | g o amar-
13 & grew, foer o) A6 qwTe ATl
T Rgeqiz fFar arr =g | ol F18
gag gt & Al F wer URw™
ufsaai ag Wr &1 afsa & swmod g
FgaT wrgar § fw agi qr g =€I-IR
ot %y Afg o3 Fowr =ifge o gy W@
Tgt 9 HAET aew AYE § 1 zafau &
w1gm fF ww Anae F wfaw § wfaw
wiFTet W, asa & feafy £ oA
HT | IAHT o1 AT Y gEear g 9T
FETITE &< | wratrE fawma ¥ |@rg-gmy,
FTATATE HY Gf4ATE, [ W G0 F qTAA
TATX ITE | THH g9 @ qa gH | W
IAFHIT Y AN FT WEAEFIA § T
it HY AP 9 WANG T fremm § o

FATHE ¥ N AT § I TF qAeAt
wrfewanfadi N & | TR q1Eg D WAy
¥ 18 wrfeg-—anfrai § | agr qx wfas A
wfaw TarE@a & Fa gwn ¢ | o frew
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Y qrT A v @, IR A gwEAr A}
R Ierwrar @ 8, genwmET 78 & | AT-
FT FY ggd wwear amE A § 1 ATET
TR A R arfeearT fE gam oy I
# 3 g aga e g @ & | AmTeE
TR AW HT feeaT & 1w § & 2w faw
FT @ #3 gy 6T Fgar 9gar § &
o9 AvTE &7 wfew ¥ wfaw frww
Fifay og a9 § @a @Ewar W
TG H WrAEHT § PAfE agr T
@t gty ae faawm &

it maT o e (feesft qex) @ 9w-
et S, g WY AT 9 F A
fasr ar arys Ay F arz & #g
FFar § fF amree A &1 eftewRdT
T A & A AgA N AR EewnEd
17 wE ¥ @gi qT s faw T
R, & IEFT amf a1 § W AT @Y o
¥ TS FGAT NGAT E |

Tg 1T A 3z 2 f5 g F way
A% ATTAE T FPAAR- NG FAFT @
FraMagi g I A WA q@i ¥
gt w1 wmar &1 fogdy dre awt & A
 #fade fafreed agi wng § 1 @
AHATAT T q qgr 9T w1 fqww amar
oR T ey D war 21 W W
q AT9Y I oF wgfaan-dig T A<
@1 gar & 1 Fgh I ¥ foo g7 g
T AT & 1 gt A s A et 3
A agt o gwE A AGT & gwAT )
¥ Al 9T agT @1 A qoesw o
for & fady NfF 6-7 g ¥ q@F )
gL Agmm s § afeT ¥ gwe amml
& 9 ¥ @ § 1 xafag ¥Q age 7o ar
g} s g m gfoaw i qwra
F T AT FT H T FIA T U
et 31 form s & WX ATRAAE F Sy

Representation) Bill
AR F QY E TN ag ¥ ammsi W
A A FA w7 AT faaar qifgg
uﬁta’twuﬂfnmfmaam
TF TW @ew w27 AR

0 T Y 0 ATEw A 8N T A
Fax A 79, K fogr@ w0 ¥ @
I A Aar § f& o ow wew ®2
g guF fao wewr AT WY @An
aifge | AfFT 97 a% T2 9% Arlwe
It g, Twarfs qhag &
feafa garad st & o a% W
A1 Weg ATET A WX M9 A 9T FAT
AR AR & faw gfwa o Afew
# 73 7T I FIAT 9@AT § fF Avm—
AT WX ATE FT A ATET T FALT
ITH FEY ¥ QAT GTHTC A &
% s fagea #, f& wfar fgear
e § 9T g AR ww & A
AT

zgd wffwa s A ag Twwar
tHagiF g AW ART F wrq § aY
ag wod @17 g | & wran e agi &
sfasio @9 ARa & arg § GfeT agr
UF O FAT AT WY § W A4 ®
faeity #<ar & A wifs ag wgar ¢ fw
ARMHE T RABT G ATY | IT R0 WY
Tq woTT A g Fifaw A & 950N ag
A Wy el & fF ooaIeE Qe Qv
w1f3q | T SFT aIg A< ¥ SIAT W MY
Q@ WY &) Aok wraw @ wor
IR ST w1 qurg W wngan §
fagia s agi ez aga & g=aT w™
fear &1

# qgt X ag AT wgm g fw
agl 9T gA fa@ Y Jm) 9 @ 7w
o WY g fawifcr oy & faws
oF W Y gAY ®Y A (aer Wi 1w
% fag & wrg & afcg a7 w qarf 24w
Lu o S
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@0 Ma § ag wgw wwgw § v ag o
uF @il faAe( g g 480 § afew
7z oF qifafess swaw A § AW
fer zaer Afae 9T 37 FY GAFHET G377 |
Tyl ¥ W07 Ayt G WX FgE F AW agl
o 3§ AT WIEW YN ¥ °g Hier
LEuill

fig faoa & aT A & *g F TH
& | g faua 1 A a87 @TATF
g M N gEwIFe A A7
fesfeY O1gw & o # wer gar
@ ag N famw a1 w3 § 5 faenfedy
FREF A THT F G & AT ag W
HTIE AT AY 19T FT @ § 9 39
aqF A UF THAS FA F7 Hifqw IT A
g 1 famrar g fd aar s1 e
i faow ¥ gy sz s wfgn ek
sawFTst # 9 gg fafear & ag 3=
& fag grg Afad, i & A a8 W
fagarg f& &3 o &z mEnde §
Iq J Taha A Iy 57 39 F ufa
AT A |

% JEEIA FTFT K WAAT ATSQr
qUT FE AT | IEA T q17 %1 forwras
) f& oo & g AT &0 & fag
W /T TadE ¥ gy SR wul Ared
O & w9 AT i e § A faar
WX AZ § 37 FY AT Y | ¥W AE wT
RNY FET IAEH ¥ 1 AT FwgAT & e
gt ¥ N Ve neAdE § 39 N wfees
TATRT AT | G W) & &79 F 5 fodas
w1 &HGT w@r §

MR. DEPUTY-SPEAKER : Before I call
the next hon. Member, 1 would like to utter
a word of caution. 1 have been to Nagaland
and I have t the Peace Mission people

there, and Lihave spent some uscful time
there. So. I would just caution hon: Members

DECEMBER. 19,
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not to criticise the Peaces Mission just on the
basis of one visit . . .

SHRI KANWAR LAL GUPTA : I
strongly object to what you have said. You
may have your own personal opinion. On:
a point of order.

% a2 w1eT F Arg ag fAdgw w1
qe T ¢ f& s § 1 F7r I gA HT
¥ 1 3| gAT | FE a9 o qE
#g fear w7 § sfe g9 W &1 ARET
AT @ 1 & 99 A # & g e Swe
F gf7 ghwm gowm featy § 0 w@ s
T T F UF g T 1 qFAT § AfFA
w9 g 9% 9% gu 9@ T @) 3
gHd & 1 Y AT w9 g afay

MR. DEPUTY-SPEAKER : The hon.
Member is making a mistake. He has not
followed what I have said. I was there in
Nagaland and 1 have seen the work

s AT A YW : WY A OF AR
T AR AN ara awm A & 7
WY 58 ar § ggAq fear § ag § ¥ gaA
F1 IAATAT § | G IIDAS AR &
wrE T T g &Y ag Tt A9 wF §

MR. DEPUTY-SPEAKER : They are
not here to defend themselves. So; 1 was
asking hon. Members to be very cautious,
while making any remarks or passing any

strictures or criticism about them. It is my
responsibility to ensure that.

o W3 W qW T X S w7
gw Y AN A Ay whA
FAFT &7 I IJYTEqE AEIRT d WA Wk
W fq=r g1 A Y wTHT I 3g JauE
g ¥ ag W) A faa qaEa § ?

MR. DEPUTY-SPEAKER : I have only-
cautioned hon. Members.

ot ¥ W YR . IOTHEA AERT
Y Y ¥ v 9o fa=r aaend gy L
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MR. DEPUTY-SPEAKER : I do not
-shut it out. But I ‘was ‘only pointing ont
that they were not here to defend
themselves.

it w9 W g IuTHE  AENEA
og @y FT A #4 y @R E T AN
AT A% TO% ¥ qg W wor e
FqAT gH & 7

MR. DEPUTY-SPEAKER : If I want to
participate 1 shall certainly come down to
my seat and do so. [ have not expressed
my opinion. I am within my rights to say
what I have said. The hon. Member ought
to remember that. When I sit in the Chair
I must caution hon. Members so that they
may not say anything which is likely to
prove detrimental later. They are not here
to defend themselves. So, I shall not permit
any such thing. I have not expressed my
view at all and 1 have not expressed my
view at all.

SHRI R. BARUA (Jorhat) : We are dis-
cussing a piece of legislation concerning a
section of our Indian population. So, we
should not pass any remarks in a mood of
excitemont which may affect the sentiments
of the peaple living in that area. I can
assurc you that the Nagas have got respect
for domocratic institutions of their own.
Taking that aspect into consideration, I
would say that it would be wrong to judge
their reactions by our own standards.

[ congratulate the Government for having
brought forward this Bill because it is in
consonance with the democratic spirit of
that area. Secondly, it is very oncouraging
4o find that the Chief Minister Shri Angami
bas today said that during the last few
months the situation in Nagaland has i impro-
'ved and 1 hope that it will improve still
further. Therefore, I would appeal to Govern-
ment to see that these people who are try-
ing to integrate further with India are given
further encouragement.

‘With regard to the border dispute that
. my hon. friend opposite was raising, I should
' request hon. Members not to exaggerate this
1.sisgue. This is a matter between the Govern-

Representation) Bill

ment of Assam and the Government of Naga-
land and the two are very friendly and I am
sure the day is not far off whea we can
scttle the  matter. Once again, I would
request hon. Members not to exaggerate the
matter, because the whole issue is not that
complicated -as you find elsewhere.

In regard to communication, I ‘would
requcst Government to sce that communica-
tions be:ween Assam and Nagaland and for
that matter between the rest of India and
Nagaland improves very quickly. Otherwise,
all talk of intcgration and all talk of removals
of the inner line difficulties is mcaningless.
This inner line restriction could be removed
only when the Nagaland people and the
Nagaland Government instruct the Govern-
ment here to do so. Otherwise, there are
foctors which may not be helpful in the
matter of their removal. It may create an
adverse reaction also in Nagaland. So, it is
a delicate matter which has to be dealt with
properly.

With these words, 1 congratulate the
Government for having brought forward
this Bill, and | extend wholehearted cn-opera-
tion to the Nagaland Government for the
betterment of the people there.

st 0&o QR0 oMY (qAT) : TITERAY
areg, & ta fa=w w1 adfew ¥ e
waar § 1 g% frgray gt g€ fe wrroew
2T ¥ AR A & qIT H 44T IA WY
T g Y ¢ form a2 fir qgar & wifge
MEE R KR oh 80 8 ST |
% 2= @1 ¢ 6 g as R En aifzw
rar & ar gare grar & oie 3y famfedy
FRT WX FENMITT AT & vy
wrET Rar § Ig F AN & qw uw
we ¥ feafs dar iy § o o fafrer
e dr a0 W /Ay Ay wg ey
frfe Ada ¥t gram & feafa w
Tt § 30 WK fomr d wwrit
o< vu & fau & ooy forfct oww
®) wurk Xav § 1 g faedfer ey
fad wud 3w A oor ) wff we et
X Xw o T vor Y I Y
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(s g&o qxe wirdt]

e qZr F N AFE A0 AW E I
R F1 # I¥ 99 qrg F A7 Tfga
ag Sta Fgq afgar & | w9 F g warer
T 9 A A% ¥ R g% wafee ge
¢ 5 =@ ¥ AUIT S A ag 9T qar @)
wray f& a3t & o A § 92 99 § sArET
femaedt X <@ €1 :

T g Jq & agi T 47 Ay ag |
qra 1 fowrag sT @9 f& oo
TR I A TG § AR ArEE W
A Tar away § fr gw fgrgeam & amgw
& afpr ot qra v v @ §
R g7 OF AAAIG @IEqd A SF g ar
T & % AT @ 3w & frazatde
2 Fogw A gw aga@r § /5w
w1 gpfa® | @ FT & gig grwar
g% Yar @ fF agf #Y N gEWI ] 9w
T g8 gugd FEAT Mg | 3@ wIq H
qIE FT ST & qgi & WIS AW
M FFg W wQ quada g ag &
WA & GAA @7 ArgAr g | A SN
W IATIE AT Ay & qar fF gesie
& @ & T 7g AT gW T &1 ATRY &7
T g e faa f gw or s w'e
w1 XA wgr frag av A grm
afeT aar g wr€ fawm e [z7 &7
W 9T SN Tk q1% adwmar & ogw
fawrm afY wigd € #afe fawrg QY o
W Y qE A WA | WX g faw
‘T a fee @ @ S gleE @
WA qEfere €T IY A wgx § | Afe
T o graa § Ay faste WAt &)
wafog & aram agt qgar wmar g1 g%
I QAN Tg A FT WTow goT fos g &
ugt d, Wi sydwew  § oW T gew
LA AL LA AU LS L
‘e g mE g W R Wt wa
- AT Tl wramr ot 78 9 fr wgi
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% U R e WA W g AR
& s fr agi A Az W 9 Sw
ar # wiw § w faawr smaw qdf &
AT agd € ooy a0 § wda fear
a1 I¥ §T U FA & faq w39 I=0d |

g faaw & @< § g% g5 78 Fg0
&1 Fgw & g Y wgm f& agh S
RTHT & 97 a1 wwig 1 an & fag gt
qATE A A AY g 32T A FEAT T AZ N
T wrfey afew gadd &Y gemg ¥ A
FAT I1TZ0 )

»t dgeta aneA (ATAATE) C gEIR
fadw g Famez d A ¥ A Og
g fadgs Gw fraT @ & 99 w1 gew
¥ eqmr FE@rg | & A S A 5w AW
Y gewd § fragh I St aERE @&
tfemim @ gh & ag offa @
=1fgy AT I AT ST F1fE0 | A
T A AN g fRIT ¥ wRT wgaT A
arzAT faew @ Fdifs aga w8 aF ag
oF JUfaa w3a W 1 gH gW aEg Y
AT T qoAr 9Mgq 5 I w6 aF
N WAF FRU T HF W TE
FZar &1 AT G A @ ¥
WTEY & q1% gAY S wifow &
fr g% g9 waA AW F) geHfT FT, quAr
F¥AAT F( TF §T WA FL, ITH! {77
a ®T, IAFr o) fadg qfcfeafaar §,
oY fady wepfa §, sw=t S wier R,
I S ATAATE §, IR HT FX P
Zw I fawm &7 ) ag @ fewr
¢ fag ® I qEATET ATT A A AR
o & awx §1

o o wafa 2w & qar g€ }, wEwr
# famer ®CAT AT | 9w W @
awre 1 a1y N &, & fqrgmi & A
¥ ar guawEl & qit F, ¥ W
o gErEfy g ¥ ow W g,
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w! T efiearg ¥ A 2@ ®T, gAN
FrEr ) T efesi ¥ 7 3@ wC W
T o F qXw gEgr 7 I oy FT
QY &1 gawr ofcmw ag Qar g fe
T 3o fr gEEaTH GHIGF ), [
tad fF uwar Y wraan dar @, fawwar
W Fzar dar Y & 1 7g THT &Y AW
tfeqig §

& zq fawr &1 eaw7 gafag @
@I 5 gark aivda Y 589 ez faeneit
siei &7 wf.fafy & g sarerfad o <@
garfs ST ot qwead § SR g
T § 3% 37 go afafafdt &1 sama
§ TuTeT gra g1 aF W wwd faw # ¥
HITIR a7 §F |

g oY% 9T & faaqifedt wifde #1,
0 F AT Ay WY qwrd AT wgaT §
o 99 GAmM @R &1 WY q4rg AT
ATEAT §, IR AT F)1 quUTE AT qrgar
g S @ maear & wwvam wifegd
a0 § FETIEY & W AR W
/I FW A GEE fear g i ATmA e &
@A i W@ FT AT F ¥ 19 @
fawm feamr agar g & ag wm g
I FTTF AT, ¥ AR TAT &1 TH
N7 W gH I GEEAT W WA+
wifeaqa® g9 FIAT qEY § WX AR
& A ¥ AT HEAT A1gA § , LA F@®
# g9 9% WAL WUAEd ¥ AT qar
T EEN | AU & qra f @ faw
& E@EE QT E |

SHRI M. MEGHACHANDRA (lnner
Manipur) : Mr Deputy-Speaker, Sir, 1 rise
to say a few words on the Bill which seeks
1o increase the representation of the people
of Tucnsang district. If the Government has
come forward with a Bill to mik: the people
of Tuensang clect their representatives to the
limit of 20 seats in the Legislative Assembly,

Representation) Bill

1 am rcady to support it ; because we must
carry forward the aspirations and the desires
of the people and, in doing that, we should
not be late.

Already, the Government of India came
very late to fulfil the demands of thc pcople
of the Nagas. Even today, you find, there
are two administrations. One administration
is the 1esponsible Government and there is
the Legislative Assembly. 40 members are
being elected from two districts. Kohima and
Mok ukchung. But, on the other hand. in the
case of the administration of Tuensang
district, everything depends on the discretion-
ary powers of the Governor. We may say
that there is also the Regional Council, But
that is no substitute. I will be very happy
if the people of Tucnsang are allowed to
elect their representatives and allowed to sit
in the Lcgislative Assembly of Nagaland.

Then,there has been a problcm of Manipur
also. Some hon. Members referred to that.
In this conncetion, 1 would like to say that
when the Government of India refers to
Nagaland and the aspirations of the people
of Nagaland, the Government of India
should not ignore the disires and aspirations
of the people of Manipur because they are
their neighbours and Nagas #lso reside in
Manipur. When one part is given Statchood
another part should not be left out.

Some hon. Members went to Nagaland
and visited Manipur also on some purpose.
They spoke against the desires and aspira-
tions of the people of Manipur. I take strong
exception to that. The people of Maripur
have started a mo t for the d d of
Statehood. ‘When that demand is therec and
the people are agitated, I do not think the
hon. Members should do disservice to the
cause of national integration and the cause
of democracy.

15.2 hrs.
[SHR1 R. D. BHANDARE in the Chair]

Therefore in supporting the Bill, I would
appeal to the Government and elso to the
House that they should take interest, not
piecemeal but as a whole, in the castern
region, so that the cause of democracy in
India will be strengthencd and in Nagaland
also we may find that all thosc secessionists,
the extremist group, are isolated.

With these words, 1 support tke Bill.
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=it firr arcratr(aedft) @ 3 mrEwt
wrk § goC eI ¥ | AfKT W A fw
AT A N A Aw femr & grew #
waraqaag g s

w: are marching towards a democratic set-
up; we are marching towards a democratic
set-up in Nagaland ; we want to give them
freedom, the whole rights of democracy.
(Interruptions)

MR. CHAIRMAN : Order, order.
him speak.

SHRI SHEO NARAIN : They want to
make capital out of it. Due to the increase
in the functions and in order to enable them
to participate in the deliberations of the
Assembly, the number of seats is being
increased from six to twelve. I hope that the
Government will tell the Governor of Naga-
land that he must deal with them on equal
terms and give them full democratic rights.
It is tho Switzerland of India. We are proud
of it. We will see that Nagaland joins hands
with the rest of India. Every citizen should
be able to go and come back freely. This
is our desire and I hope, the Govcrnment
will fulfil the desire of Nagas.

SHRI K. LAKKAPPA (Tumkur) : 1
commend this piece of legislation. The
Government of India is approaching towards
development of democratic institutions in
this country. We have got evidence to show
how they bring such Bills on the onc hand
and how they suppress democratic institu-
tions on the other; we have seen thesc
during the last 20 years,

Let

So far as Nagaland is concerned, it is
a place which has produced beauty queens
like Urvasi. That strategic part of our
country, Nagaland, should be protected in
such a way that we are able to make
programmes and plans for the whole
Himalayan region. The Government of
India have failed to protect the sensitive
parts of this country and, thercforc, we
have succumbed to very serious pressure
from foreign countries. As a consequcnce
of that, all our economic resourccs and our
systems have been under doldrums. 1
requcst tho Government of India to take
into considdiation the sensitive areas like
Manipur i Nagaland and project a proper
vicw so that our borders and frontiers are

1958 Nagaland (Change in 138
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well defended. We must create the necessary
atmosphere for that in Nagaland. I am told
that many members and also man; Central
Ministers visited those areas, but there hds
not been any development of roads there;
there has not been any dcvelopmental
programme therc; even post offices have
not been established; even the heritage, the

culture, has not been introduced in
Nagaland. In the absence of all these
things, history may repecat itsclf. If the

Government of India are not going to take
any steps to see that to all democratic
values that are there in this country are
attached the values of those Nagas, then
history may repcat itself. The rebel Naga
lcader was not hostile to India; he wanted
to bring the whole group togethcr; there
was no protection for him and he was
unfortunately murdercd. The Government
of India has failed to investigate into the
matter and protect the people.

The Government of In lia should arrange
master plans, so far as the Himalayan
region is concerned. That will be in the
interest of our country as a whole; it will
protect the sacred land of India.

With these suggestions, 1 support
the bill.
ot sy T men (gr53) o @A

af7 7027, Aty Afawm ¥ A
ggaf it § 378 ¥ gay 9y guafy @
airis A fadw g F oweIda
AT | A1 A & Jg gAY UF qEE
% w7 ¥ 3q ggq & Sufeqy aqr, wafs
T w3w & frwfarger 1 9@ www s
FATZLAMT ATE N AT A 1 A A7 {9
T F AT fE @ AT & |WY ST Yg
geaTHg § gmfaa § ax v fag
Tsg &) fagdw wearew ¥ qrg gEafeEm
& g7 9 "fqum § oF Wi wwafa
G AF | 79 JACH  qqW wedr, oA
FIIATT A5, 7 wal ¢ Y amm st
F fodt wra sR@ & A, wig s
A ALE & FQ A7 919 ¥ 42w
WATHq & AT GHATAT @ W S,
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Wil gn oaY WA &1 fRe
A w0 TR &

fr T, ot =N SR EE
Wi # g §, aw Ay sE S3@
foRw wearerm ¥ grafeag <@r @y, &
%Y g fa g #gi aw afgam
I ¥ AgEe § 1 g wwi grar kY
T T aS H A1 aw Agy & fd fadw
TATAT HY QY WG GIFIT &1 g CF
WT | W ART GIHIC AVEE K1 38
A F §T9 TAFT AUAT @ AT qA
&7 gaR F2 | AT faar & g #@ aem-
HT F faim weAram & ATY TEHT IEI)
UH QAW AT AT & TH AT R
falrg W & &g & gEwAT, ar @A
Ty w7 gaw ¥, gfemer A oaw
T &

ANMEE ¥ 9T WG 9T FEw AT
fagiel WY Jearil T gEEAT FA &
e go g ant § woAr M A gl
a3 Yorr ger & | Afw dar A i AR
& grz WY W) 9F @R IT AR, W]
= g qy H el earfod A ®%
qif § 1 wgt aF ¥Q qEAFQ g, 4w
wfgwifeat ¥ &€ qC ARG R ®Y
gg &¥d T § fe R FTT N A W)
wifi afea &< & g w@ar ¢, av g
BT @EFT FW  FA KT wAET R
aifze | AT F1 TG 9T @F fET IR
¥ g W 3 fF a8 g9 w1 ¥ &
q %X, og §f % AEATH &7 99w §
wad vy & fF ATy /OErT agh wwe
gfm ® X 3 A7 1@ A A0 A qg
TAHC IAX AT FY AIATTAI T ¥ |

o g 7z 3@ ¥ § & Sww
. mfa-sarat & 9§ gofam am ad
a1 @ §, o mfeT o3 ¥ &% @ Har-
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Tl 97 ¥ Iyre WK fadig @ fesfa @
& Tgdt § 7 Ao ag wfwww T
& fF AT g<wTe 9T A & | o
TN T AF &7 qag F, oqr f§
fedt gat qw & frarfed & @9 sy
Mifgd 1 afea & ag waw wgAr wgar
g o 9 wod 3w H TEHET qEl umi ¥
430 9T {1 97T § WL FHT §AG 4T
T 207 FY AGHIQAT AT AN A @@ §
I+ grg qg sgagre WY Agl fewr W
a%ar §, fag®) war 59 3w N @A a
o AN & @Tq &Y wr §, N AW ¥
afy qERIT § MY AW AR W AWM
&, wfaes §7 TR § |

Wt % 39 IIWF ATH FT IIW
g o frrlg F waavax @ A7 Tg
wgr u1 fF e am fammae’ T <@
wrd, w@ife Tad famar & a9 Wt §
FERAI W g e Ty fo ag
qEN £y AT SVl & @Y tE@ A Ay
EFR SIS & | @ gHA T gRIE
fear f& d@ Wy wfasm & ofiwar
#z T AR’ &1 Ievw ¢, W G '
W T AW A CATTAY & XX AT
e’ ™ g wir foed ek W
W FT TF RT A ¥ wEAr A af @
Q1T ATar A A g QY WA ) e
quy N AAGIATT AE A wgr 41 fE
wT IAFT W TE A1 9T fawrT W
fgrrgfr@mamd am & ww
‘K2W’, ‘gar’ ar ‘awa’ wifs B AT
W A AT ST Q% gE W ¥ fawer-
YAT-ATH ‘AT’ AEAT GATD g9 &
fagta g

Tafy w0 deperd § f6 AT @T-
SR INRT # wm FA A
a2t arefeat & wrarew & 9w gk
¢ o we-faQdt w F@ o fakwy
qrefal &t afafafwal ot g 8 wder
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[ =t srar i )

fssIcam@ @ & 1 9y &
uqy far sf iR fag, a1 Srerd
& fag wg7r Trgan §, foediy ag g
faar & fe gmt @ew, o @ww, 0
9 G § FIH FIAT A0fZA 1 TRl 9T 9T
Tt it &gt w9 & +9 &, AfwT fa3l
WIFmIw A s s A w &1 q@i
F g dvr Av S q3-fod A &, wla-
HTY IAIT HAIE § | ITH! WIGATAT HY
sifaq @d & fag wepsy faoma, g
qaT™ AR gNAT g% wrfs wieafaw
|ASAT FY IGF I GAFT FH FIA T
HaqT 3T Tl afd agt & wiawiw
AWM Y arfns e faq % 1 Sy Jer
a5 1 wre § Aty wafaal #y s

TR E, ST A ggar ¥ wfaaew Fmar
ST =gy )

SHRI SURENDRA PAL SINGH : May
1 at the very outset say that I am very
happy that some hon. members found time
and took the trouble to visit Nagaland rec-
ently ? I wish more and hon. members wou-
Id do the same, and go therc and sec things
for themselves., Then it will be very easy
to understand as to what is going on there
and everything will fit in its proper place.
So I very much welcome this move on the
part of members and hope more and more
members would take the same interest and
visit Nagaland. This will 2lso be welcomed
by the people of Nagaland itsclf, because
as was pointed out here, those people in
that part of the country feel isolated. of
course, there is the physical barrier of
distance. It is far away from here, and
they have beea in isolation for a long time.
So we on our part should strive as often
as possible to end this isolation.

The proposal that Ministers should
also visit Nagaland is a very good one and
1 hope it will be taken note of by my colle-
agues over here. If more and more people
visit Nagaland, it will be better for all.

A number of points have been made. 1
shall try to deal with thom as briefly as possi-
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ble. The first main point made by practically
all the speakers is that we should try and win
over the people of Nagaland by a peaceful and
friendly approach. 1 am very glad there is
realisation on the part of hon. Members
that this is the correct approach. This has
exactly been the approach of the Govern-
ment of India all along.  Sometimes we
have not been properly understood. A lot
of things have been said against our policy
in the past, But I am very glad that owur
policy has been to a certain cxtent vindi-
cated and there is appreciation of it in
the minds of hon. members.

We have followed this policy of sus-
tained patience and conciliation since 1964.
As has been made out by hon. memters,
this policy has succecded to a very great
extent and this is the right policy to be pu-
rsued. It is because of this policy and be-
causz it has brought about a certain am-
ount of peace and stability there that now
a political dcbate has begun to take place
in the minds of the Napa pcople themsel=
ves. This is a very good development. I
think it is a very neccssary part of the
mental cvolution, if I may use that word,
which is taking place, and should take place
in Nagaland at the present moment if this
problem is to be solved once and for all.
That mental cvolution or mental process
has begun and I can say that this policy
we have followed has been instrumental
and responsible to a great cxtent in bringing
about this kind of atmosphere where a poli-
tical debate can take place at the very nerve
centre of underground political power. So
1 think our approach has becn very congili-
atory and will remain so until this poblem
is solved once and for all.

It has been said that we should take
into considcration the demands of the State
Government any try to co-operatc with
them in strengthening their hands. It has
been said on a number of occasions from
our side that this is exactly our policy. We
want to strengthen the hands of the State
Government and to do whatever is possible
to help them so that the people of Naga-
land rezlise and foel that it 1s their true
and representative government and what-
ever has to be done by their hands.
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SHRI KANWAR LAL GUPTA : And
You will not talk with the Underground
without the permission of the State Gover-
nment,

SHRI SURENDRA PAL SINGH :
There are a number of demands, like a
separate Governor, a Commission to deter-
mine boundary etc. All these are
there. They have been pointed out by the
State Government. But we have said that
this is not the proper time for these things.
At the moment conditions are abnormal,
there is no peace in that area; if and when
peace returns and conditions become nor-
mal, all these will be considered. The
State Government realises our difficulties.

A point has been made as regards deve-
lopment and providing employment oppor-~
tunities for people in Nagaland. I whole-
heartedly agree that something special has
to be done for Nagaland for this is an area
which has been neglected for centuries, Par-
ticularly during the last 20 years, since the
national Government has bcen here, we are
doing our very best. A number of schecmes
have been prepared by the the State Gover-
nment. Their representatives mect the
Planning Commission and whatever schemes
are made by them and whatever is required
by way of finance we try to provide it.
Whatever they want we arc prepared to give,
because that will also solve the problem of
employment. Unless and until opportunitics
are created there, it will not be possible to
employ them. This is a process which takes
long. We are hopeful that after a few
years this will also be got over.

About the Inner Line problem, 1 agrece
that this is somewhat irksome, and 1 think
it is time that it was liberalised. I can only
say on behalf of thc Government that this
matter is under thc consideration of the
Government. There is a proposal to libe-
ralise it as early as possible and allow more
people to go to Nagaland. There are no
real restrictions on the Bonafide tra-
vellers, those who want to go there and
scc Nagaland. The only difficulty comes
in when pcople want to go there for exploi=
tation purposes, because the people over
there being backward, they arc rather appre-
hensive that pzople who are more advanc:d
in trade, commsarce and education might
ssttle down there and carry on their trade,
and this will be to their disadvantage.
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Naturally that cannot be permitted for the
time being, but this a temporary phase and
I am sure that within a few years when
Nagaland has developed to a certain ex-
tent, all these restrictions will be removed.
Even at present we are thinking of libzrali-
sing to a very great extent to allow more
and more people to go there.

I must make a brief reference to a re-
mark which my hon. friend Shri Bohra
madec about Christians in Nagaland. I
was very pained to hear what he had to
say about Christianity, I think the re-
mark was very unfair and uncharitable.
Merely because some of our people in Naga-
land are following a particular faith, he
secems to think that they are disloyal or
that their patriotism is in doubt. This is a
very wrong approach. I presume the reason
which motivated him to say this was pro-
bably the activities of some of the Missione
arics in Nagaland sometime ago. 1t is true
there were some foreign missionaries
who have done some mischief, there
is no doubt about it. But these people are
no longer there, There are four or five
Missionarics cven now in Nagaland. They
have been kept there with the advice of the
State Government. They arc not indul-
ging in political activities, they are all
educationists. I think it is wrong to say
that they are disloyal just because they are
Christians.  Our Christian or Mus!im broe
thers are just as patriotic as we are. All
their religious activities are how being
carried on by Indian Christian Padris and
not by foreigners.

Shri Megha Chandra said that the
people of Tuensang should be given the
right to have their MLAS in the local Asse-
mbly. As I said in my opening remarks,
this is a wish was expressed by the people
of Tuensang themselves and this is an
arrangement which was arrived at between
the people of Tuensang and the rest of
Nagaland, and we respscted their wishes,
and it is only for a short period of time,ten
years or 8o, after that they will fall in line
with the rest of the State. So there should
be no difficulty about that. To make this
very clear I would like to quote four
or five lines from a spcach which the late
Pandit Jawahar Lal Nehru made on this
particular issue when the Nagaland State
Act was discussed in this House :
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] should like to stress that this pro-
viso about Tuensang District is not

" of our seeking. We agrecd to it
because the representatives of Tuen.
sang and the representatives of the
Nagas have put it forward, and we
thought it was a proper provision to
make for th: future becaus: condi-
tions are different therc and they
are a little bit afraid (i. e. the people
of Tuensang) that their intercsts
might not be properly looked after
otherwise."’

Tt.ese were reisons for which this par-
ticular provision was madc, and as I have
already said, after the cxpiry of some vears,
this will most probably be done away
with,

A number of points have been madc
by Shri Prakash Vir Shastri. Hc asked
particularly why the External Affairs Mini-
stry is still dealing with Nagaland.

Now, Sir, this question has been ans-
wered on a number of occasions in the past
as the house is very wcll aware. 1t is has
.a historical background as hez himself
pointed out.  This was one of the demands
of the Naga people themselves.

St AW R WRW : F7 TETEL A
AN & fag €Y, Ag® U, U g\, 7T O
e fafaezT o

SHRI SURENDRA PAL SINGH : 1
cannot say what he actually said. [ can
only give the Government's point of view.
This was a demand made by the Naga
People. This is one of the points in the
16 points memorandum submitted to Go-
vernment and finally the Government
agreed.
I cannot say, It was accepted. Now, the
position is that for all practical purposes.
Nagaland is dealing with cach and every
Ministry in the Centre. There is a sort of
tonuous or incidental link with the exter-
nal Affairs Miaistry too But that too
can b: coasidered later on.
State Government also wants these links to

" continug. A little while ago an hon. Mom-
ber said‘that we should agree to the de-
* mands of the State Governmeat. It is pro-
per thaf thls demand too should be agreed.

What was the reason bchind it,

The present
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That is the main reason why we are still
carrying on with this.

o wEI AT WER ;ST &g
areft Sy AY 39 gE9 A yg A 4v
fF agr a5 @ g7 @A faw weag
Y ZIIHT Y T-ATAT & FT A | qIA &
T TFIX &1 ATeETqq wresr o ¥ faar
qr |

SHR1 SURENDRA PAL SINGH : I
think some sort of an assurance was given
but the matter is under consideration. We
have to carry the State Government along
with us in this matter.

SHRI O. K. BHATTACHARYYA
(Raiganj) : The hon. Minister will kindly
admit that giving the name of Nagaland
like England. Scotland and Ireland and
placing it under the External Affairs Minis-
try, the whole thing. is an outlandish

Affair. That was the point that we
raised when Pandit Nehru brought
this matter. He also could not give suffi-

cient and satisfactory
why it was done.

MR. CHAIRMAN : That question has
becn answered in the House.

explanation as to

SHRI SURENDRA PAL SINGH
The quecstion of the nam: has also been
raised by hon. Shri Prakash Vir Shastri.
We should not lay too much emphasis or
importance on the name. Name is a thing
which is given by the pcople of the State
thcmselves. 1f that is the wish of the people
of Nagaland State itself, then what does it
matter. The other day the name of
Madras State was changed as Tamilnadu.

Anather point was raissd about, the
security forces. I am very happy that the
hon. Members here realise that our secu-
rity forces have a very difficult role to play
in Nagaland and in this difficult situation
the couatry is behind them. They have
been good enough to express such senti-
ments. One point Mr. Prakash Vir Shastri
made is that the security forces should
be given a free hand to dcal everything in
Nagaland. Under an agrecment we have
given the authority to the State Govern-
ment. [ may assure him that when ever
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this agreement is broken or any \iolation
of the agrecment takes place our security
forces do take appropriate measures. They
have full powers to curb any unlawful
activities,

MR. CHAIRMAN : Now the question
is :

“That the Bill be passed.”

The motion was adopted,

-——

15.50 hrs.

INDIAN TARIFF (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) :

Sir, T beg to move :

““That the Bill further to amend the
Indian Tariff Act, 1934, be taken in-
to consideration”.

Sir, This Bill sceks to amend the first
Schedule to the Indian Tariff Act, 1934, in
order to give effect to Government's deci-
sions on certain recommendations of the
Tariff Commission relating to the Dyestuffs,
Aluminium and Automobile Industries.
Hon. Members would be aware that the
protection to the Dyestuffs and Automobile
Industrics was originally due to expire on
the 31st Dacember, 1967. Owing to the
Tariff Commission's prcoccupation with
certain more urgent inquiries, it was not
able to submit its regular reports in res-
pect of these industries during 1957, and
the protection on them was therefore cx-
tended as interim mcasure upto the 31st
December, 1938, throught the Indian Tariff
(Amendment) Act, 1957. ‘The Commission
has since submitted its regular reports on
these two industries, as well as on the
Aluminium Industry which also the pro-
tection is due to expirc on the 31st Dece-
mber, 1968.

Copies of th: Tariff Conmission’s Re-
ports on ths three industries and of Govcre
nment’s resolution and notifications issued
thereonhave already bzen laid on th? Table
of th: Housz. Notzs on thes: industries, core
taining th: gist of the Tarif Commission’s
reports and recomm:ndations, have also
been circulated to Members. Hon. M:m-
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bers will no doubt have gone through the
documents and the details given thereih
regarding the development of the respective
industries under protection.

At this point, I would like to make a brief
reference to the functions of the Tariff Co-
mmission. Members would have seen the
“Review of Work of thz Tariff Commission
for the period October, 1957 to Ssptember,
1968"" which has also bsen circulated for
their information. Under the provisioris
of the Tariff Commission Act, 1951, a pét=
manent Tariff Commission was constituted
in January, 1952. The main functions of
the Tariff Commission are to make protec.
tion and pricc inquiries and reviews. Ih
this cchnection, I would like to mention
that Section 11 (a) of the Tariff Commi-
ssion Act, 1951, contemplates ‘the grant of
protection (whether by the grant of subsidy
or the levy of protective duties or in any
other suitable form) for the encouragement
of any industry in India . . .”

1 would also like to mention that a pro-
tection industry has obligations as well as
facilities and that it is onc of the function
of the Tariff Commission to keep a watch on
protected industries to sec that they fulil
their obligations.  Section 11 (d) of the
Tariff Commission Act, 1331, provides for
inquiry and report regarding action to be
taken where an industry in taking uniue
advantace of the tariff protection grantéd
to it, as for exampls by charging unnecce
ssarily high prices for its goods or acting
in a manner which results in deterioration
in quality etc. The continuance of protec-
tion to an industry would therefore enable
periodic reviews to be made by the Tariff
Commission, not only to guide the pro-
gress of the industry but also to see that
it does not act to the detriment of the
national interest.

1 shall now briefly refer to the induse
tries in question. Dyestuffs : Protection
was first granted in 1955 for the pzriod of
ten years ending the 31st December 1964,
to a certain group of days. At the time
of the 1954 inquiry, the scope was widened
to include all coal tar dyes and a few inter-
mcdiates, and protection to the industry
was continued for a further period of three
years, I. e. till the 31st December, 1957,



